
CENTRAL1TPJEWAI 
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- 	BAGALaEBENCH 

Sceond Floor, 
Cornercjal Complex, 

BANGALcRE 560 

Lated:31JAN 1995 

APPL1CATIcI NO: 1703 of 1994. 

APPLiCANTS:... Sri.M.Sreeramulu,Stetion flaster-1II,Penuonde. 

V/s. 

RESPcNDENTS:_ The Secretery,Minietry of Ra1luay,NDelhi and 
four others., 

T. 

Sri.M.SJ'nendarmu,l.dvocete, 
PJo.27,Flrst Floor, 1st Main, 
Candhinager,Chendreseker Complex, 
B8ngelore-560 009, 

Sri.N..Presed,*dvocete, 
No.242,Fifth Main Reod, 

I.  Bandhinager,Bangalore-9. 

3, 	The Divisional Personnel Officer, 
5>outhern R2ilueys,Bangalore-560 023. 

I 

F.iwi43 	f 	ic Of the Order- passed by the Central Administrative Tn 
I 	 —xx-- 

Please find enclesed herewith a copy of th TPdJF.R/ 
STAY cPDER/INTERLM OHIJER/ Pssd by thi ç  Trjb-1 •i; ±h 	boe 
mentioned PPlication(s) on 19th Jenuery,1995, 

SIrL 
ICY' D4EY GIS TRAR 

JLDICIAL BRANCHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
SANGALORE BENCH. 

ORIGINAL APPLICATION NO. 1703/ 1994 

TIIJRSDAY, THE 19TH' DAY OF 3ANUARY9  199c 

SHRI V. RA19AKRISItAN 
	

MEMBER (A) 

SHRI A.N. VtJ33ANARADHYA 
	

MEMBER () 

Shri Sr.eramulu, II., 
so Shri M. Sibbanna, aged about 37 years, 
now working as Station Master, Grade—Ill, 
Pukonda Station,. Southern Railway, 
Aanthapurarn District, Bangalore 
Division & residing at No. 2/97, 
Crantla Village, Ananthapur, 

231. 000 	 Applicant 

(By &dvocate Shri M.S. Anandaramu ) 

Vs. 

1 

1, The Union of India 
by its Secretary, 
Ministry of Railwaye, 
Rail 	Bhavsn, New Delhi. 

The General Manager, 
Southern Railway, Park Toi, 
Madras. 

The Additional Divisional 
Railway Manager, Southern 
Railway, Bangalore Division, 
Bangalore. 

A. The Divisional personnel Officer,. 
Southern Railway, Bangalore City, 
Ban galore. 	 S  

5. The Oivieionel Operating Manager, ' 
Transportation. Branch, 

I 	Southern Railway, 
Bangalore-23. 	 ... 	Respondents 

V 	
, 	(By Standing  Counsel for RaiIJ&ay\Shri N.S. Prasad ) 

qf t;:• 	- 
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ORD E R 

Shri V. Ramakrishflan, Member (A) 

We have heard both aides. We find that after having been 

imposed with the penalty of stoppage of increment for a period of 

12 months 88 per order dated 8.4.94 as at Annexure A-5, the 

applicant had filed an appeal dated 23.5.94 88 at Annexure A.-6 

to the Additional Divisional Railway Manager, Southern Railway 

(who is the appellate authority) where he had raised a number of 

contentions. The appeal was disposed of on 16/21.6.94 as at 

Ann exure A-7 by a cryptic order without dealing with the pleas 

raised in the appeal. We, therefore, quash the order dated 

16/21.6.94 as at Annexure A-7 and direct the appellate authority 

to dispose of the appeal as at Annexure A-6 by a speaking order. 

This should be done within three months from the date of receipt 

of a copy of this order, No costs. 
-fr 
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( A.N. W33ANARADHYA ) 	 ( V. RAMAKRIS1*AN ) 

MEER ()) 	 MEMBER (A) 

! 
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